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CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

Olﬂ. NO.
T.A. NO.

.

/89 with 235/90

DATE OF DECISION  21=7-94

- 3 .
‘J 3 ) b |
Shri D.P. Bhabfor Petitioner
i anflit s
SRl Dahe B Advocate for the Petitioner (s)
Versus
. RS D) Sy ;,‘ STS
Union of Indialfland Others bt adent
Shri B.R. Kyapa 5 Advocate for the Respondent (s)
CORAMl
K. 'bfiés"rrﬂm;:or‘dh Mermber (A)
The Hon’ble Mr. @ "
Dr." R.K. Saxena Member (J)

The ng’b!e
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Shri D.?. Bhabhor -
Rly, art, No, T/4

Station Superintendent

Railway Stctlon, Jamna_ar

Saurastrs, ‘ Applicant

Advocates Kr, G.A. Pandit
Versus

1. Union of Indis
Notice to be served through
General Manager, Western Roilway
Churchgate, Bomaby.

2., Divisional Railway Mznager,
Western Railway ‘
Rajkot, Respondents,

Advocate  Mr. B.Re Kyada

ORAL ORDETR

Dates 21.7-94
In

O, he 8/69 with 23590

Per Hon'kle Dr. R.K, Saxena Menber (J)

The counsel for the applicant states that the

ﬂ

ges raised in O.=. /89 and 0.A. 235/90 have become substantively

S
infructuous., In one cacse he never had Lo face reversion, He 21s¢

'bse*ueﬁbl} got promotion on the promotion zost. The only question

w
[

whicr. remains is determinétion of the deemsd date of promotion,

ibe C,unﬁel states that he will be satisfied if the representadkan

éﬁ made by him in this regarc is considéred by the respondents.

We a;rcPL the respondents to dispose of sucl representation, if any

received within 2 period of 12 weesks,



resaid position the applicaticns

No order as| to costs.
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